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O R D E R 

(Through Virtual Mode) 
 

21.05.2021  Mr. Aditya Mukherjee, learned Counsel for the Appellant 

submits that there is urgency in the matter because the Corporate Debtor has 

issued termination notice to the Appellant calling upon the Appellant to vacate 

the premises which is a subject matter of the license agreement. Resolution Plan 

has been approved, however, no opportunity of hearing given to the Appellant.  

 Learned Sr. Counsel Mr. Krishnandu Dutta submits that the Appeal is 

time barred.  

 The matter be listed on 28th May, 2021 for consideration of Applications 

for condonation of delay and interim relief.  
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